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DR. KARAN SINGH: Sir, 1 intro-
duce the Bill.

MR, DEPUTY CHAIRMAN: The
House stands adjourned till 2.15 p.M.

The House then adjourned
for lunch at twenty-seven
minutes past one of the clock.

The House reassembled after lunch at
twenty minutes past two of the clock,
Mr, Deputy Chairman in the Chair.

THE DIRECT TAXES (AMEND-
MENT) BILL, 1974.—Contd.

SHRI H. M. TRIVEDI (Gujarat):
Mr. Deputy Chairman, Sir, continuing
from where I left off, I would say that
this particular Bill has three major as-
pects; first in relation to giving fiscal
concessions with regard to the expendi-
ture incurred on research and resea~ch
personnel, second in relation to giving
fiscal incentives for establishment of in-
dustries in backward areas and third, in
relation to the abolition of development
rebate and its substitution by 20 per cent
initial depreciation. Sir, dealing with
each of these aspects in that order, as I
mentioned last time, I would only urge
on the Minister that in relation :o the
provisions which apply for concessions
for expenditure incurred on research, I
would very strongly urge that they may
be very liberally interpreted.

Sir, the hon. Minister must be aware
that there have been a large number of
legal cases in which there has been dis-
pute about the commencement of busi-
ness, about the particular assessment
years in which these expenses are (o be
permitted and even with regard to the
quantum for expressions, such as salury,
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All that I would, there-
are

perquisites, etc.
fore, urge is that these concessions
welcome but 1 would urge that-they may
be very liberally interpreted.

Sir, coming to the second part of this
Bill, pamely, fiscal incentives for the
establishment of industries in backward
areas, here, Sir, I think we are faced with
a very complex situation, Fiscal incen-
tives have been granted for the establish-
ment of industries in backward areas for
the last three or four years. In fact,
these fiscal incentives have been grow-
ing, they have been increased, from ycar
to year. But, the process of establish-
ment of industries in backward areas has
not grown. Sir, some of the provisions
in this very Bill indicate that all the
major industrial houses including sevcral
medium industrial houses have only
taken advantage of these fiscal inceniives
by breaking up the assets of large indus-
trial undertakings in developed areas or
by putting up show pieces, 1 may call
them show pieces, or, as one very res-
ponsible spokesman of the Ministry of
Industrial Development once described
them as—week-end industries which are
within motoring distance from Bombay,
Calcutta or Madras.

Sir, there are three parallel processes
going on. [ would however like 10 esta-
blish an intimate and logical link bet-
ween these fiscal incentives and the in-
dustrial licensing policy, There are three
parallel stands taken by the Govern-
ment in regard to the industrial licens-
ing policy. It is permitted in developed
areas so long as the industry has been
considered necessary. There has been
no real restriction on the establishment
of industries in developed areas and
there is continuous pressure for doing
so. Secondly, as I said, in backward
areas it has always been covered as
shown by some of the provisions in this
very Act by breaking up the assets of
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a Jarge industrial undertaking in deve-
loped areas, or, by breaking up an exist-
ing backward area industry into two and
going to another backward area, and so
on. There has been no direct and iogi-
cal link between fiscal incentives on the
one, hand and the industrial licensing
policy on the other.

And, now, I come to the other aspect
of it. More than anything else most in-
dustrialists and particularly the major
industrialists have continued to harp on
the fact that these fiscal incentives are
not enough although they have been
;\growing from year to year because the
infra-structure does not exist. Now, Sir,
if the responsibility for the establishment
of major infra-structure 1s that of the
Goverament and to a large extent one
must concede that it is so, but they have
not agreed even to establish minor infra-
structural facilities for going to a back-
ward area. In fact, generally speaking,
Sir, there is a genera]l reluctance to go
to backward areas. Therefore, in our
industrial licensing policy, simultaneous-
ly with the avatlability of fiscal incen-
tives, unless an element of compulsion
is introduced that, by and large, for per-
mission or licence to establish an in-
dustry in an already developed area, an
effort will be made or a corresponding
effort will be made for establishmeut in
a backward area, I am afraid,
Sir, this process is not likely to
lead us anywhere. Sir, as I said I have
heard that the Industrial Development
Ministry have themselves conceded that
fiscal incentives are the least part of the
problem and in a very detailed study
conducted by the Ministry of Industrial
Development itself they have come to
the conclusion that backward areas can
develop industrially only if there are
selected focal points—certain backward
areas—around which industries can be
established. Therefore, I would only say
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that there must be a direct, logical link
established with the industrial licensing
policy in this respect,

Now I come to the third part and that
is the abolition of development rebate
and its substiution by 209 initial derpe-
ciation, Most industries have already re-
presented that the 209 initial deprecia-
tion certainly is no substitute for deve-
lopment rebate. At the same time I {vlly
appreciate the view of the Finance
Ministry that having permitted develap-
ment rebate for over 15 years it is high
time development rebate by itself s
abolished. But there is one particular in-
dustry whose case I would like to
urge, and that is shipping.

As the hon. Finance Minister must be
aware, even when 209% development re-
bate was being given to other industres,
shipping was entitled to 40% develop-
ment rebate, He must be aware that
over the whole of the 2nd, 3rd and 4th
Five-Year Plans, over an entire period of
15 years it was the availability of the
development rebate at 409 to shipping
which enabled the generation of internal
resources for shipping to be able not only
to meet the targets but, in fact,
exceed the targets. I think, Sir, the
Ministry of Shipping has been pressing
the Ministry of Finance that some logi-
cal, some reasonable substitute for
development rebate for shipping must
be established. Twenty per cent of
initial depreciation is only deferred taxa-
tion. It does not generate resources
and, as far as shipping is concerned, I
am certain that nothing like the target
which we have set for ourselves in the
5th Five-Year Plan in terms of expan-
sion of shipping can be achieved unless
a safisfactory substitute for development
rebate is established. Here, Sir, T would
really like to go further and say that
there must be an agreement to permit a
higher initial depreciation allowance as
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far as shipping is concerned. But, as a
last resort, even if development rcbate
cannot be re-established exceptionally in
the case of shipping, even assuring that
to a large extent it may not be possible
merely to lay down a higher initial de-
preciation allowance for shipping, I
would like the hon, Mmister particulacly
to take note of this and give the neces-
sary assurance which I am asking for.

Sir, the Taxation Laws (Amendment)
Act contains a specific provision em-
powering the Central Board of Direct
Taxes to prescribe a higher rate of de-
preciation allowance for specified
periods in respect of ocean-going ships.
Now, Sir, purely as a last resort I would
suggest that this specific provision which
empowers the Central Board of Direct
Taxes to permit a higher rate of depre-
ciation may be made a convention, a
practice to permit shipping companies to
provide for a higher rate of deprecia-
tion. Sir, one of the largest, in fact, one
of the leading maritime countries, name-
ly. the United Kingdom, in fact permits
free depreciation, Depreciation at a
level at which it can be provided. The
maximum which the company can pro-
vide—by way of depreciation in any
year, provided the profits permit, should
be permitted to be written off. 1 would
repeat and request the hon. Minister to
give us a categorical assurance that in
relation to shipping, at least, this parti-
cular provision available, this particular
power available with the Central Board
of Direct Taxes to permit shipping com-
panies in any particular period, in rela-
tion to ocean-going ships, a higher rate
of depreciation than is otherwise atlow-
ed by the Income-tax Act in the year,
the maximum that the company can
provide, provided profits permit, should
be utilised in order to make funds avail-
able for the expansion of shipping. Sir,
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I would conclude by saying, please be
liberal in the interpretation of the
provisions relating to expenses for
scientific research; in relation to indus-
tries in backward areas please reconsi-
der the policy so that you establisn a
link with the industrial licensing policy
and in relation to the resources for ship-
ping I do not think I can plead
more strongly than I have already done
that shipping should be enabled to gene-
rate internal resources by the most libe-
ral interpretation and the most liberal
exercise of the powers available with the
Central Board of Direct Taxes to permit
free depreciation in the periods in which
profits permut. .

SHRI BHUPESH GUPTA (West Ben-
gal): Mr, Deputy Chairman, Sir, this
is in a way technical thing. With cer-
tain minor amendments which are sought
to be effected in regard to certain cate-
gories of taxation the main purpose of
this Bill is that it offers certain tax con-
cessions to the monopoly houses in the
name of development of backward
areas, Sir, from time to time we have
such piecemeal measures brought before
the House in order either in some cases
to raise the taxes—and there generally
the victims are the poorer sections of the
community—or to give tax exemptions
or concessions to those in the upper in-
come brackets.

Now I should like to make some gene-
ral observations in dealing with “his
measure, What we expect is a comore-
hensive review of the income-tax laws
of the country and other related taxa-
tion laws together with the manner in
which they are being implemented. As
is well known, that provision for writ is
often taken advantage of by the tax eva-
ders and tax dodgers in order not to pay
even the assessed tax, Only recently it
has been disclosed that the number of
those whose tax has been assessed at
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Rs. 10 lakhs or more is about 660 or so
and the outstanding taxes due from them
1s of the order of Rs. 173 crores. We
have got 33 lakhs of income-tax asses-
sees from whom we collect normally
about Rs. 700 odd crores as direct taxes
and out of them we see that those tax
assessments—not income but actual tax
assessed—are of the order of Rs. 10
lakhs or more number about 600 oad
and between them they owe the ex-
chequer Rs. 173 crores. It only shows
that the taxes are being evaded and
avoided in the upper income brackets
especially by the monopolist elements
and the Government is not in a position
to collect those taxes. Mr. Biju Patnaik,
for example, is one of them, the leader
of the Pragati Party from whom we are
supposed to get Rs. 1 crore and more
as assessed tax. We have not got it and
of course we have gone to the coults,
but he is being admired by the ruling
party. All the time there are Biju .d-
mirers [ know in the ruling party and m
the higher circles of the Congress leader-
ship and I would like to ask these friends
who always in season and out of scason
go on admiring Mr. Biju Patnaik to
persuade Mr. Biju Patnaik to pay at least
50 per cent of the tax due from him; that
will fetch at least Rs. 50 lakhs. 1
do not see as to why our friend, Mr.
Chandrajit Yadav should all the time he
praising Mr. Biju Patnaik. I think he
would be more profitably using his ser-
vices to the nation in so far as Mr. Biju
Patnaik is concerned if he persuades Mr.
Biju Patnaik to pay the taxes due from
him. I am sure Mr. Chandrajit Yadav
has got persuasive capacity and if he
tries that with Mr. Biju Patnaik probably
some money will be coming from him
which is due to the country. Now, Sir,
1 must congratulate Mr. K. R. Ganesh
for the interview he gave to the New
Wave Day number:
Minister K. R. Ganesh uncovers labyr-

Independence
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inth of black money—by the special
correspondent. Nearly a two-page inter-
view has been published. I congratulate
him because he has spoken quite frankly
to the New Wave and 1t has published
this thing. Certain facts have been
revealed. 1 would like hon. Members
of this House to study them. Well, it
comes from the Minister-in-charge of
revenue, tax collection and so on. Now,
what do we get here? We find that
about 213 wealth-tax cases have been
reopened against the Birlas and their
associates plus 35 income-tax cases. Now,
these represent only a small number of
Birla tax cases, but even so nearly 250
cases have been reopened in the casc of

the great Birlas who maintain the
Lakshminarayan temple here and the
Lakshminarayan temples outside. It is

being visited by very distinguished

personalities of the Government of
India.

SHRI RABI RAY (Orissa): Who
are they?

SHRI BHUPESH GUPTA: Find

out. I do not know how much :ax has
been evaded or avoided in order
build the I.akshminarayan temple and
do holy things in a holy way there.
Now, here in this report we find one
firm, Anantram lLakkandas in Delhi.
The house of the firm was searched
Karol Bagh and Rs, 1 crore cash was
discovered, according to this informa-
tion. You can imagine how much
black money these people have. Then,
there are wmany other cases. In Tamil
Nadu from one place Rs. 22 lakhs was
recovered. Similarly, in the case of
Jindal house the ladies who were trying
to run away with diamonds were caught
and the diamonds they lost to the tax
collector and so on, The electronically
operated cellar was forced open and there
things were discovered. In Bombay in
one house a search was made and ii was

to
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found that all the utensils, except a pot
in the latrine were of silver. That is
how money is hidden. He has given
many instances where these big busi-
ness people conceal their income.

I am not going into it, but this much
| can say that the question of direct
taxes is of vital importance. Unfortu-
nately, it cannot be considered picce-
meal. For example, only 20 per cent of
the total tax revenue of the Government
of India come from direct taxes and 80
per cent come from indirect taxes. not
according to the latest available figures
and the Budget estimates. Yet direct
taxes amounted to Rs. 700 odd crorcs,
whereas indirect taxes, in the same year,

amounted to Rs, 2,700 or Rs. 2,800
crores. Today 1t would be perhaps
Rs, 3,000 crores or so. Therefore,

whereas we see direct taxes increasing
at a very slow rate, indirect taxes, the
incidence of which falls on the common
man, are increasing at a very high rate,
Now, you can understand that Rs, 3,000
crores of the amount come from indirect
taxes. Now, it has been pointed out
by the Wanchoo Commitee and others
that tax evasion is only one form of gene-
rating black money. There are other
kinds of tax evasion. There is also eva-
sion in respect of Union excise duties
and other things, which Mr, Ganesh
in his interview has very ably pointed
out, including the maaner in which ex-
cise duties are evaded by relying on the
self-removal procedure which was intro-
duced by Mr. Morarji Desai. This rules
out physical verification of stocks on
which Union excise duty is imposed.
They rely on the statement of the peo-
ple and levy the tax and much of the
things are carted out into the black inar-
ket with the result that. on the one hand,
a kind of artificial scarcities are created.
On the other hand, black money is gene-
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rated, and black market is fostered. That
has also been pointed out. Now,
how are we going to face the situation?
This is the problem, And when the
situation should be faced, we find that
this Government is giving tax conces-
sions to multi-lateral corporations .n the
country, to big business people, in the
name of development of the backward
regions. Why should not the backward
regions be developed in the public scc-
tor or with the help of the small indus-
tries and so on? The small industiies
could come up there; the public secior
could come up there. Recently, 1n the
House the Government has revealed that
five business houses with less than 400
companies have taken away Rs. 186
crores whereas in the same year, that is
up to June, 1973, 80,000 odd units be-
longing to the small-industries sector
between them had taken barely Rs 356
crores, That is to say, what the five
business houses with their 300 odd con-
cerns have taken away, twice as much,
less than twice, has gone to the 80,000
small-scale units in the country. That
only shows the uneven, unconscionable
distribution of the capital resources 1n
the country with a view to bolstering up
big business, and yet they are the biggest
tax-evaders. I know for a fact that in
the case of the Birlas, one person was
investigating the tax case and foreign e¢x-
change violations and so on. On a spe-
cial order from the highest authorities
in Delhi, he was transferred from his
position and reverted back to his origi-
nal job. He was not on deputation, he
was sent away from the Exchange Con-
trol Department back to the income-tax
department Now, Sir, this is how the
taxes are evaded., The Birlas do nor pay
the wealth-tax as they should, and it has
been pointed out that many capitalists
do not pay wealth-tax. Prof. Kaldor
gave an integrated scheme of investment,
it was a moderate scheme. We discussed
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it many years ago in this House. We
expected that this particular scheme
would be implemented as a whole. At
least, the approach should be to sur-
round the prospective tax-assessee from
all sides so that he has no escape route
whatsoever. But what did the Govern-
ment do ? Instead of doing that, instend
of surrcunding him from all sides in
order to tax him, they left a lot of locp-
holes in the existing tax laws. and certain
taxes they did not impose at all. This
is how things are happening, with the
result that black money now has come
to be known as a parallel economy in
our economy. And the Wanchoo Com-
mittee estimates that Rs. 1400 crores of
black money is generated every year
through tax evasion. It will not be less
than Rs. 2000 to Rs. 3000 crores. It is
estimated that between Rs, 7000 and
Rs. 14000 crores worth of transactions
take place in the black market. Black
market has become a system. These raids
are important, they should be carri-
ed out, they should be stepped up. And
I should welcome that those income-tax
officials and others who are faithiully,
loyally and honestly carrying out the
raids should be rewarded. T am not one
of those who will accuse the officers all
the time. 1 know that there are some
black sheep; there are some corrupt peo-
ple. But there are good people also in
the Income-tax Department who should
be rewarded. If they today carry on
their drive in an effective manner in big
cities and so on and unearth black money
and tax evasion, then, of course, they
deserve to be encouraged by us and we
in Parliamenf should like to know ihe
names of those meritorious and loyal
officials because they deserve a word of
good cheer from us. What about agri-
cultural income-tax? The Raj Coin-
mittee’s Report has been rejected. Agri-
culture is a big sector of our economy
accounting for nearly 45 per cent of the

[12 AUG. 1974 ]

(Amdr)) Bill, 1974 142
total national income. New income 15
being generated there as a result of deve-
lopmental activities not only duc to
fertilisers. seeds, irrigation and so on but
also due to bank advances. Thirty per
cent of the bank advances go to agricul-
ture which is, of course, grabbzd by
landlords and kulaks and others nf that
type. The poor people do not 2=t

Anyhow whatl about taxing this addi-
tional income which is generated in agri-
culture? To-day only 0.58 per cent of
the agricultural income goes to the ¢x-
chequer through direct taxes, wheveas it
should be not less than Rs, 1,000 crores,
if not more, which we should get by way
ot direct taxes from the agricultural scc-
tor. Agriculturs] income-tax is not im-
posed because the Congress Party and
others rely on the kulaks and landicrds
for political support. So long as the
Congress relies on the political support
of the landlords and kulaks in Maha-
rashtra, Punjab and other places, their
State Governments are not going 1o be -
very enthusiastic about imposition of
the agricultural income-tax. That is why
in spite of the recommendations of vari-
ous competent committees and
times suggestions given by the Govern-
ment at the Centre, the State Govern-
ments are not willing to go ahead with
the imposition of agricultural income-
tax. Sir, our tax arrears coms: to
Rs. 800 crores, gross arrears, out of
which, they say, effective arrears are of
the order of R« 450 crores or so. Now,
I should like to know what is this busi-
ness of ‘gross’ arrears and ‘effeciive’
arrears. It only shows that some taxes
are being written off as a matter of rou-
tine, and the big business people get
away after some time from paying their
taxes. Here, we have, for example, Mr.
Goenka, whosc name Mr. Ganesh has
mentioned. Everybody knows how he
handled the funds of the newspaper con-
cerns with a view to cornering shares in

get it.

some-
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the Indian Iron and Steel Company. He
has now been caught. Why is the prose-
cution not being pursued more vigorous-
ly? Why is he not being put in the dock
in the most effective manner? I snhould
like to read out one portion of what Mr,
Ganesh said.

“The raids on the Expression News-
papers Ltd., Madras, showed a tax due
of Rs. 1.5 crores. Rs. 85 lakhs were
seen entered as fictitious cash credits in
the case of another Goenka company,
Arc Investment Company Ltd.”

Now Goenka are involved there, It is a
scandal story. But what are you going
to do about it? The existing laws do
not seem to be adequate to deal with
them, or some people are not using them
properly. Again ‘Hawalas’ are people
who keep deposits with black money
merchants. Mr, Ganesh revealed:

“The authorities conducted five im-
portant raids on ‘Hawalas’ in Bombay
last year which appeared have a salu-
tary effect on this type of operation.
During the raids, it was found that
one Kantila] Eussa had lent his name
to bogus entries totalling Rs, 6 crores.”

That is how it is running. All I am
saying is that we have reached a slage
where tinkering with the problem will
not do, We must cease to think in
terms of giving tax concessions to the
big monopoly houses, to the big bust-
ness houses, speculators and others.
They are getting tax concesSions, They
are getting advances from financial insti-
tutions of the country. They run
a parallel economy. Their own resources
go into the black channel whereas
they utilise funds from the public insti-
tutions in order to carry out their aims.
They take money in the names of expan-
sion which they do not carry out some-
times. They take money to raise pro-
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duction, which they do not utilise for
raising production. (Time-bell rings).
This is how the Birlas and Tatas are
functioning. Not all the waters of the
Bay of Bengal or the whole waters of
the Ganges will wash away their sins.
The Birlas’ sins are so great that vou
can pour the whole of Ganges waters
for a whole century and yet their sins
will not be washed away at all. There-
fore, it is no use trying to encourage
these people. Mr, K. K, Birla is now
a favourite of some people in the ruling
party. The Birla family, even according
to Mr. Ganesh’s disclosures, are the
greatest tax evaders, 1 should like to
know how many Ministers meet K. K.
Birla and how many Ministers entertain
deputations sent by him, by K. K. Birla
and others of the Birla family. The
ladies of the Birlas also are tax-evaders.
We are supposed to be a land of »ita
and Savitri; we are supposed to be. But
when we come to list the tax-evaders,
the names of all the Birla ladies figure
there. Well, we have produced in the
Birla family a whole number of ladies
who are wonderful in tax avoidance and
tax-evasion. 1 do not know whether the
in-laws of the Birlas are shamed of it,
whether their fathers-in-law are ashamed
of it, whether their sons-in-law are
ashamed of it. But every Indian will
certainly be ashamed as a result of what
is happening in the Birla family. G. D.
Birla is behind the whole thing. He now
puts his daughters-in-law and grand
daughters-in-law and nieces and others
in the category where tax matters ure
handled so that if their names come,
nobody bothers. Who bothers about in-
dividual Birlg ladies? They bother about
other Birlas. Therefore, this is how
things are happening. (Time bell rings).
Finally before 1 sit down, I would like
to impress upon the Government that
the present policy of the Government is
one of collecting taxes from the people.
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1 am ashamed to see that income-tax ar-
rears from West Bengal alone amount
to Rs. 200 crores. Just in the State,
West Bengal alone, it is to the tune of
Rs. 200 crores in the category of direct
taxes. And yet we find Mr. Siddharatha
Shankar Ray, the Chief Minister of that
State, offering concession after conces-,
sion and coming here and pleading that
the monopoly houses be given liccrces
and other things in order to start indus-
tries in the name of development of the
local backward areas. This is a very
dangerous game. Therefore, T ask Mr.
Ganesh to divulge the results of the raids
conducted in Delhi. In fact, T say Mr.
Ganesh should have shared with this
House—because everybody does not
read New Wave like me—the informa-
tion which he supplied to the columns
of the New Wave. It is very interesting
and I think we should like to know a
little more about it. He should tell us
what the results are of the raids in Delhi,
which houses have been raided. . .

SHRI BABUBHAI M., CHINAI
(Maharashtra): On a point of informa-
tion, Sir. He said Mr. Ganesh has sup-
plied information. Is it a fact?

MR. DEPUTY CHAIRMAN: Yes,
yes.

SHRIN. R. CHOUDHURY (Assam):
He told this to a press man,

SHRI BHUPESH GUPTA: Yes, here
is the Independence Number of New
Age. All the information is supplied;
at least, enough of it. A good thing,
Mr. Ganesh you have done. Mr. Chinai
should. in fact, congratulate Mr. Ganesh,
Mr. Ganesh has taken the public into
confidence. It is not a hush-hush matter,
These things should be known to the
public because you need public vigilance;
you need the vigilance of the public. . .

SHRTI RABI RAY: Let him get the
taxes collected from them,
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SHRI BHUPESH GUPTA: Both
things. First give the information which
you know because you need the coopera-~
tion of the workers and employees and
the public. They should be inspired. I
think they already know that here 15 a
Minister who is serious about it and
there are some officials in the Incorn:e-
Tax Department also who are entitted
to cooperation from the public. (7ine
bell rings). Because he raised to point, I
mentioned it. Once again I say the pre-
sent taxation policy must be overhauled.
Do not charge the small man, Even if
you collect all the taxes from the pzople
in the lower income bracket, the amount
will be very small. Therefore, catch the
big fish who are evading taxes and who
number about 300 to 400 and out of
them you can coilect Rs. 300 to Rs. 400
That you must. I am glad that
on our suggestion a Cell has been esta-
blished in the Income-tax Department to
gG into the income-tax matters relating
to the big business houses. This cell
should be strengthened with propzr re-
venue intelligence and so on in order
that you can act more effectively. There-
fore, I demand that the Govern-
ment should come forward with 1 com-
prehensive Bill after consultation with
opposition parties and others interested
in taking very strong measures.

crores,

Finally, before 1 sit down I shall ap-
peal to the Government that punishment
should be deterrent in the case of big
business. There should be a mandatary
provision in the law prescribing at
least 5 years’ imprisonment. Otherwise
big invaders in the highest income
brackets will always go to High Courts,
pay fines and get away. The moment
you make a provision for five to ten
years’ imprisonment and make it manda-
tary, Birlas, Dalmias and many Mundh-
ras will hesitate ten times before evad-
ing tax, Black-marketeers, hoarders and
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profiteers should be dealt with harshly
by making the punishment very stringent,
That is the only way to deal with them.

SHRI NIREN GHOSH (West Ren-
gal): This Bill, in the name of develop-
ing backward areas, showered a
number of new concessions to the busi-
ness circles and big industrialists. There
was a budget., Now this Bill is a further
dose of concessions te them. Perhaps
that is the cnly method known to the
Government of India.

has

Now, I will begin with Shri Ganesh.
In the last session, he took from me a
file regarding Mundhras indicating how
they have been cheating. All the details
were given there. Mundhras are run-
ning four benami concerns in U, K. . .,

MR. DEPUTY CHAIRMAN : Only
four ?

SHRI NIREN GHOSH : I suppose
it should be more than that. But in
the document it was only four. That
has been proved to the hilt in the docu-
ment. If the Government had the
desire, they could lay their hands on
them. 1 gave him that document. That
has not yet been returned to me. There
has been so much scandal about Mun-
dhras. First it was raised by Feroze
Gandhi. But how much money has been
recovered {from Mundhras? And what
about this document that the Minister
took from me ?

MR. DEPUTY CHAIRMAN
in safe hands.

It s

SHRI NIREN GHOSH : This is the
first point that 1 would like to bring to
his notice,

Before this budget there was a period
in the sixties when the direct taxes were
about 70 per cent. Thereafter it was
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raised, but raised not in the true sense
because through development rebate,
depreciation allowance, export subsidy,
tax holiday, this and that, there were
many concessions. Actually though it
was shown that India is the most heavily
taxed country, it was far less taxed than
U.K., France or Italy. A number of
concessions were substracted from them
and they came down to nothing more

than 40% or so. In the U.K. and
other countries, Sir, it is 509 or 72%.
3 PM

SHRI BABUBHAI M. CHINAI
They are all developed countries. Don't
talk about them.

SHRI NIREN GHOSH: These things
which were 90% came down to 40°
and the other things were eaten up.
This is how this Government functions
and thig is how it bluffs and tries to
cheat the common people of this coun-
try. In those days, it was 70% or
729%,. Now, in this budget, they have
reduced it on a very large scale, they
have reduced the taxation on a very
large scale. What is the plea? Now,
Sir, these so-called honest fellows who
are the custodians and guardians of our
companies are the masters of this Gov-
ernment. I say they are the masters
and these people are only the servants,
This Government, headed by Mrs. Indira
Gandhl, js a servant and nothing but a
servant of the monopolists and this
Government wants to serve the mono-
polists and it is they who wield the
power and not the Government, This
is what I was saying. One can talk of
the bogey of right reaction. But is this
Government a right reactionaty one ?
Possibly so. It is very difficult to deny
that because of the forces of counter-
revolution and reaction, of the mono-
polists, landlords, kulaks, profiteers,
swindlers, hoarders, etc., form the bulk.
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Ninety percent of them are mobilised
there. So, this is the source of right
reaction and it is they who wield power
and Shrimati Indira Gandhi is their
leader. She is their leader and 1 say
it deliberately that she is their leader
and not anybody else. Now, Sir, in
those days, 1 have been saying, Sir,
the tax-evaded income annually was
about Rs. 1,400 crores and actuaily, the
tax evasion, according to the Govern-
ment, was more than Rs. 100 crores.
That was the tax-evaded income and the
actua) tax evaded, according to the Gov-
ernment, was more than Rs. 100 crores,
But these are all fictitious figures, I say
that these are all fictitious figures
because, Sir, more than fifteen or sixteen
years back, Prof. Kaldor said that the
tax evasion was to the tune of about
Rs. 200 crores annualy and that was a
counservative estimate. Now, their assets
have grown and this evasion must be
of the order of about Rs, 500 to Rs,
600 crores annually and this is onec of
the sources of the parallel economy or
black money economy and it is under
the patronage of the Government; other-
wise, this could not have happened.
Also, Sir, Prof. Kaldor was appointed
by the Government of India to zo into
the tax structure in all its entirety. At
present, Sir, it must be between Rs. 500
and Rs. 600 crores and this is a sotrce
of the parallel economy or black money
econcmy,

Then, Sir, their concern for the
backward areas, 1 should say, is only
a lip-service. It is only a lip-service
and they never cared for the backward
areas. This is another sop that is he.ng
offered to the backward areas :nd this
is how it is going to help them. 1 will
give you some figures relating the
amount sanctioned and the amouni re-
leased for the year [973-74 up to 2i-3-
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sanctioned amount,
It is 1 crore and 49

and that is the
Look at Assam.

lakhs. Look at Bihar. It is a bit more
than Rs. 6 croves, Orissa : Rs. 2
crores . . .

SHRI D. D. PURI (Haryana): What
are these figures ?

SHRI NIREN GHOSH : Progress of
Half-a-million Jobs Programme. That
is necessarily for backward areas. You
see the figures. It is revealing, how they
have favoured the most advanced States,
how they have neglected the most back-
ward States—Assam, Orissa, Bihar, Me-
ghalaya, Manipur, Tripura .. . Even
West Bengal has now become backward.
Maharashtra was at a distance of hree,
compared to West Bengal. Now West
Bengal is perhaps third . . .

SHRI BABUBHAI M, CHINAI
What is it due to ?

SHRI NIREN GHOSH : 1t is due to
one of your industrialists, G. K. Bhagat.
In 1966, according to the figures in the
Statesman, Annual Number, the decline
of West Bengal was complete, when the
Congress was ruling at the Centre and
the State continuously. The decline was
complete . . .

SHRI N, R, CHOUDHURY : You

cooperated also. You resorted to

strike . . 1

SHRI NIREN GHOSH Wz are

nowhere in the picture then , . .

MR. DEPUTY CHAIRMAN Mr.
Choudhury, you will have to speak
from your seat. Even if you want to
interrupt, it must be from your sezat,
not elsewhere.

SHRI NIREN GHOSH That 5
what things have come to. Now, it you
take all the figures, [ can read out.

. | .
74.  For Maharashtra it is Rs. 8 crores | Meghalaya: Rs, 20 lakhs, Manipur: Rs,
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30 lakhs, Orissa: Rs. 2 crores and 63
lakhs, Tripura : Rs. 33 lakhs, Uttar
Pradesh has got about the same, Mala-
rashtra Rs. 8 crores and 79 iakhs, West
Bengal was sanctioned Rs, 15 crores
but actually the release was Rs. 7.75
lakhs. Considering this as a backward
State, the unemployment problem s
the most acute in West Bengal. You can
see this from the five registers of the
Employment Exchange. Unofficial cal-
culation is that it is anything like 355
lakhs, out of a population of 4% :crores.
“That is the calculation. That’s how the
Government functioned there,

! would like to give you another
figure. This is about money distribution
by the Central Government financial
institutions. That also is an index of
the Government of India’s concern for
backward areas. 1t is in lakhs. 'The
Industrial Finance Corporation of India
have given Rs. 32.7 crores to Maha-
rashtra, To Orissa they have given Rs.
5 crores, Bihar : Rs. 6 crores, West

Bengal : Rs. 2 crores and 94 lakhs.
This is about the ICI. What is the
~sanctioned amount ? Maharashtra, Rs.

48 crores and 43 lakhs, Orissa, Rs. 5
crores; Rajasthan, Rs. 6 crores; Bihar,

Rs. Il crores. L. 1 C.is likke tais:
Maharashtra—12 crores; Orissa---2.96
crores: and West Bengal. 1.64 crores.

West Bengal has got less than Orissa.
“Of course, Orissa is very backward.

MR. DEPUTY CHAIRMAN : How
‘many more figures do you have because
your time is going to be up ?

SHRI NIREN GHOSH These are
the revealing figures about the Govern-
ment's concern for the backward areas.
Now, the Chief Minister of my Siate,
‘Shri S. S. Ray, who occupies the ‘gadd?
by force and not by elections, is crying
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hoarse that the State has been negiected.
He says: “Special accommodation for
eastern region demanded”. Of course,
under that cover, he pleads for some-
thing else. All are like that. Even
Shrimati Indira Gandhi is doing that.
Whom can you consider above these
things 7 Somebody said that she s not
involved in this. But I have learnt
from a very respected and veteran Con-
gressman—I will not name him becuase
it is not proper—that Shr; Jawaharlal
Nehru knew that some black money is
being taken. But he himself never
dabbled in that. He kept himself aloof
from it. Here, Shrimati Indira Gandhi
wants every pie of black money to be
collected by herself. It is only uunder
her direction that the funds can be cul-
lected. One top executive told me fhat
he himself gave her 30 lakhs of rupces
in cash personally.

SHRI D. D, PURI : The hon. Mem-
ber should withdraw his words.

MR, DEPUTY CHAIRMAN : Un-
less you name the person, you cannot
prove anything.

SHRI NIREN GHOSH : The other
day I talked about Coollie Mastan.
She could not say anything.

(Interruptions)

N AFATFA  (IAT TIU) ¢ A9
TR A, W GTAT | I 50 A
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MR. DEPUTY CHAIRMAN :
Rajnarain, please take your seat,

Mr.

Mr. Niren Ghosh, you will have to
wind up now.

SHRI NIREN GHOSH :
me a hittle more
been interrupted.

Please give
time because I have
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MR. DEPUTY CHAIRMAN: You
have taken quite some tlime and you
are net strictly relevant. 1 have for-
gotten about the relevancy. But at least
time should be adhered to.

SHRI NIREN GHOSH : Now, they
are proposing to watve the clause about
company law donations. Some of the
Congressmen were telling me that if
such a thing happens, then whatever
money is given, it will be given to the
Congress alone. If you make it tax
free, then perhaps Jana Sangh and
others will get more. We are not bother-
ed by this because we have not taken
even a single pie from them.  Sir, if
you see the list of articles or thirgs
given in the ninth schedule, you wil! be
astounded to see the names of iron and
steel, non-ferrous metals, ferro-alloys
and special steels, steel castings, thevmal
and hydro power generation equipment,
transformers and switch gears, electric
motors, soda ash, caustic soda, com-
mercial vehicles, ships, aircraft, tyies
and tubes, etc. This is the list of articles
that is newly included. If they can set
up those things in backward areas, they
will get concessions. Sir, I should like
to point out this. Can any medium
entrepreneur or small-scale entreprensur
ever hope to establish any concern in
these articles? Never. So, what does it
amount to? It amounts to this that if
some big business concedes to go to
some backward area, the State Govern-
ment will give them special privileges.
They will give them privileges. Over
and above that, this Government is giv-
ing a series of concessions. It is only
for the benefit of the big business and

not for the backward areas. Sir, vou
will be wonderstruck that 20 larger
houses . . .

SHRI N. G. GORAY (Maharashtia) :
Mr. Niren Ghosh, the whole trouble is
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inducements,
That 15 the

that in spite of all these
they are not going there.
problem.

SHRI NIREN GHOSH : Sometimes-
tfley do go. Why did the Gwalior
Rayons go ? At that time it was back-
ward.

SHRI BABUBHAI M. CHINA!
The point is the availability of infra-
structure, power, railway lines, etc.

SHRI NIREN GHOSH : The other
day it was said that entire bamboo of
Madhya Pradesh was given to the
Birlas. What about that ? There was
a hue and cry over that. So, it is con-
centrated in Maharashtra, Gujarat and
advanced regions. They will not go to
the backward areas uniess the entire
licencing policy is changed, unless the
Central financial instituttons’ head-
quarters are removed from Bombay and
dispersed over the big cities of India.
Why not Madras get it ? Why not
Patna? Why not Kanpur? Why not
Calcutta? Why not Bhopal? Like that,
they have 13 Central financial institutions
which can be dispersed over the big
cities. Everybody knows that industrial
business follows in the wake of capital,
finance and banks. If you concentrate
them in the western region, trade, com-
merce and industry are bound to go
there, It is automatic, Then, Sir, all the
basic industrial raw materials like pet-
rol, petroleum products, steel, coal, etc.
must be priced equal throughout India.
Then only, there is a chance that they
will go there. So, these are the two
most urgent steps to be taken if there
has to be any ghost of a chance for
the industry to go to the backward
areas, unless the Government themselves
set up industries there. Unfortunately,
they do not da it.

(Time bell rings).

So, Sir, I was saying that the back-
ward areas got 27 licences only while
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the big business house in the advance
That is the

areas got 327 licences.
Government's policy.

MR. DEPUTY CHAIRMAN Mr.
Niren Ghosh, I will call another
speaker.

SHRI NIREN GHOSH Jtis a
cruel joke. I cannot support the Bill,

(Interruptions)

SHRI BABUBHAI M. CHINAI
Mr. Deputy Chairman, Sir, I intend o,
be within the four corners of the Bill.
1 do not want to treat this as an occa-
sion as if the Budget is being discussed
on the floor of the House. The Supple-
mentary Budget is shortly coming up
for discussion and at that time there
will be very many opportunity for us
to make our observations as have bcen

done by my friends, Mr. Bhupesh
Gupta and Mr. Niren Ghosh.
Therefore, Sir, within the limnited

scope of time which has been given to
me, I say that I have gone through ihe
debate on the Bill in the Lok Sabha
and I have also heard the hon. Members
who have spoken on this Bill in this
House. I would, however, as I said,
like to make a few observations on two
important issues,

In my view the Select Committee has
not adopted a realistic approach in res-
pect of initia]l depreciation (as an alter-
native to development rebate) and back-
ward area tax concessions,

Development rebate has worked as
a powerful lever to industrial develop-
ment. It has also served as a cushion
against rise in costs of industrial plant
and machinery. The need to continue
this is, if anything, more in the prevail-
ing circumstances when these costs are
mounting up. Moreover, there are
many enterprises which took effective
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steps to implement new projects or
complete their expansion programmes
by the scheduled dates. This, however,
has not been possible owing to the
serious and prolonged power shortages
in the country during the last two years.
The industrial production as a whole
has been affected adversely. Delivery
of plant and machinery ordered for set-
ting up new industries or for expansion
are being inordinately delayed. The
tenure of development rebate, therefore,
need to be extended further.

Further, initial depreciation can never
be an adequate substitute for develop-
ment rebate. The whole point of deve-
lopment rebate is to enable an industrial
unit to meet the ever increasing cost of
renovation and replacement. Develop-
ment rebate provides a deduction over
and above the full cost of the asset. On
the other hand, initial depreciation inere-
ly means accelerated depreciation or a
larger depreciation in the first year, and
it is taken into account for determining
the total depreciation available over a
period of years which can in no event
exceed the actual cost. In other wards,
unlike development rebate which means
a reduction in tax, initial depreciation
only means postponement of tax. The
trend in many other countries, includ-
ing the UK. is now to let the tax-payer
choose the amount of depreciation he
will claim in any year—he may ciaim
even 100 per cent of the cost as depre-
ciation in the very first year. 1t is,
therefore, necessary that initial dapre-
ciation should be available over and
above 100 per cent depreciation. Shri
D. D. Desai in his minute of dissent has
very rightly proposed that the initial
depreciation allowance be raised to 25
per cent and the total depreciation be
allowed to 125 per cent,

What is worse is that the Ninth Sche-
dule which contains the list of articles
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or things entitled for initial
tion has not been adequately enlarged.
A number of articles or things that are
listed in the ¥ifth Schedule for the
purpose of development rebate con-
tinued to be missing in the Ninth Sche-
dule. Shri Era Sezhiyan has  very
aptly stated in his minute of dissent,
“there seems to be no rhyme or reason
for inclusion or omission of certain
industries in this list as compared to
the Fifth Schedule. Ninth Schedule,
therefore, should incorporate all these
industries contained in the Fifth Sche-
dule. In any case the inclusion of pesti-
cides, rayon and synthetic textiles, auto-
mobile, ancillaries, seamless pipes, gears,
balls, chemicals and petro-chemicals,
roller and tapered bearings are must for
upsurge in production. 1 am also of
the opinion that in the absence of deve-
lopment rebate, some concessional tax
treatment may be accorded to prefits
ploughed back for development. Al-
though, it is heartening that the Select
Committee deemed it fit to extend the
benefit of initial depreciation allowance
in respect of machinery and plant instal-
led in small scale industrial undertak-
ings irrespective of the articles or things
produced by them, the benefit, however.
has been limited to only those small
scale industries which have machinery
and plant installed upto the aggregate
value of Rs. 7.5 lakhs. It has to be
appreciated that in an economy of today
when prices have pushed up like any-
thing, the figure of Rs. 7.5 lakhs is too
low a figure. The benefit to be meaning-
ful, the concession need to be extend-
ed to all small scale industries with
machinery and plant upto the valus of
Rs. 15 lakhs,

Another important
relates to the proposal to exempt 20
per cent of the profits of industries
started in backward areas, is hardly an

provision which
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additional
costs, both on capital and revenue
account, of runming an undertaking in
a backward region would far exceed the
savings in tax proposed. The Select
Committee has not appreciated that set-
ting up of a new business in the most
remote backward area is a formidable
task. Such areas do not have the faci-
lities like transport, electricity, housing,

medical, education and other civic
amenities. The entrepreneurs will, there-
fore, have to incur extra cost in set-

ting up any industry in such areas.
Even the required personnel will have
to be brought from near and far dis-
tances and provided with basic ameni-
ties. More so in any industry there can
hardly be any profits for the first five
or six years. The 20 per cent exemp-
tion of taxable profits would, therefore,
operate only for 1 or less than } of
the ten years. It is, therefore, necessary
that the proposed concession is made
sufficiently  attractive. For that, one
has only to compare the tax benefit and
cash subsidies offered in other countries
like Argentina, Brazil, Iran, Italy, Puerto
Rico etc. In these countries and many
others the profits of undertakings in
backward areas are wholly exempt trom
tax for ten to 135 years.

In India, among others, the Working
Group on Fiscal and Financial Incen-
tives for starting Industries in Backward
Areas in their Report (1969) had made
several recommendations, which include:

(i) grant of higher development :e-

bate to industries located in back-
ward areas;
(ii) Grant of exemption from in-

come-tax, including corporation tax,

for five years, after providing for :he

development rebate.

I, however, only submit that the de-
duction may be linked to the capital
employed rather than providing parrial
exemption ‘in relation to profits. The
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deduction may be equal to 9 per cent
per annum of the capital employed in
an mdustrial  undertaking set up in
backward areas for a period of ten
years in addition to 6 per cent of capi-
tal employed which is already available
by way of tax holiday to other newly
established undertakings.

If these few steps are taken it is very
likely that the under-developed areas of
the country will be more developed and
more entrepreneurs will go to those

areas.
Thank you.

SHRI D. D. PURI : Can I seck a
clarification? Did I hear the hon.
Member say that in the U. K. you can
provide for as much depreciation as
your profits will permit ? T believe, it
is the initial investment allowance which
is more or less the same as our decve-
lopment rebate but not that you can
allow as much . . .

SHRI BABUBHAI M. CHINAI
No, in the first year, 1 have said, you
can take it back. In the U. K. also it
is the same thing.

MR, DEPUTY CHAIRMAN : Yes,
Mr. Minister,
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : Sir, [ am thankful
to the hon, Members who have partici-
pated in the debate. The debate has
been extended to a much wider fticld,
some connected and some absolutely
not connected with the Bill. Sir, I was
trying to say that the discussion has
been extended to a wider field, some
connected with the Bill, some not con-
nected with the Bill. For instance, I
take the point that Shri Niren Ghosh
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made. He is a very senjor and veteran
member. One does not agree with him
but one does not like to quarrel with
him. But he started discussion of the
general backwardness which is there in
the country and various concessions that
the Government has given, which have
not been utilised and various other
things, Before I go into the wvarious
points made by the hon. Member as
far as the Bill is concerned, I would
like to take this opportunity of repudiat-
ing some of the wild charges that Shri
Niren Ghosh has made in relation to
the Prime Minister. I think for the
purposes of record, it is necessary for
me to repudiate it. Sir, it is all right
for him not to agree with our party
and call it a party of monopolists, land-
lords, and these are the things one can
always say but the kind of wild charges
made, I do not think, serve any purpose.
Sir, in a discussion of this nature, to di-
vert the whole discussion from the Bill
itself or from the wider aspects of the
Bill which were dealt with by Shri Bhu-
pesh Gupta tried to do by referring to
administration of taxes, about arrears
of taxes, about evasion of taxes, about
various other things or matters which
could be linked up with the Bill because
after all the Bill deals with the direct
taxes, to other extraneaous matters is
not proper. Now, Sir, therefore, to
link this up and make the charges that
he has made. I thought it is better for
me to repudiate.

Sir, the House is aware that this Bill
has come in response to an assurance
which the Finance Minister gave. In
his Budget speech for the financial vear
1973-74, Sir, he had said : “I gave
notice of Government’s intention io
withdraw the development rebate in res-
pect of ships acquired or plant and
machinery installed after May 31, 1974,
In response to the demand that this
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should be substituted by other fiscal con-
to impart a continuing mo-
to industrial growth in the
1 had indicated that 1 would
proposals
selected

cessions
mentum
country,
come wp with some specific

for eneouraging industries in
sectors and those in backward areas ?
In pursuance of this undertaking, I am
giving an indication of certain measures
which Government has in mind for this
purpose, as also ‘for promotion of
research and development, and exports.

SHRI BABUBHAI M, CHINAI
This does not substantiate any develop-
ment rebate.

{12 AUG. 1974 ]

SHRI K. R. GANESH Of course .
that is your position. You have dis-
cussed it. Tt has not been possible for

the Government to agree, after having
taken a decision fo discontinue the d~ve-
lopment rebate. Development rebate
has lasted for 15 vears; it has served
its purpose; it has led to over-capitaliza-
tion. Therefore, the Government thought
that development rebate has to be
discontinued. Now, Sir, this Bill seeks
to replace development rebate by an
initial depreciation allowance which will
be available for various categories as
has been mentioned in the Bill and in
the Schedule and, then. Sir, a tax con-
cession of 20 per cent for a period of
10 successive assessment years to indu-
stries and hotels which might be set up
in backward areas and the conditions
have also been laid down there. This
also seeks to give certain tax concessions
for promoting  scientific research and
for export market development allow-
ance and certain other incidental mat-
ters as a result of a judicial decision
which required rectification. As far as
the general thing is concerned, two or
three points have been made out and I
shall try to answer them. One point
that was made out was that since Finace
Bill No. 2 has come, it is not uniform
6—23 RSS/74

1
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|
|
|
|

. ous raids that you have
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policy of the Government that they

have brought this sort of relief.

SHRI BHUPESH GUPTA : May I
make a request to you ? As far as the
points that you have tried to meet aie
concerned, you have repudiated some of
the things. It is all right. Would you
kindly lay a statement some time in this
House showing the. results of the vari-
carried out
under the Income-tax law ? According
to what you said it seems they produced
some little results. We should be inform-
ed of that. Tt is not possible to get
to know these things through questions
or other things. Therefore my sugges-
tion is that same White Paper like thing

should be made available to Members
of Parliament on this,
SHRI K. R. GANESH When I

come to the point which the hon. Mem-
ber has raised 1 shall try to state ray
view,

Now, what I was trying to submit was
that one of the criticisms made as far
as the limited object of this Bill is con-
cerned is that since we have now the
Finangz Bill No. 2 and as there are
constraints on the economy why this
relief  measure should have been
brought. Trying to answer that I indi-
cated that the Finance Minister had
already given an assurance on the floor
of Parliament that when the develop-
ment rebate was discontinued some sort
of incentive would be there. There is
also another wider aspect to this, In the

economic situation in which we are,
apart from inflation., apart from vari-
ous other factors, apart from black

money, apart from lack of distribution
system, apart from all other factors, the
one important factor is that production
has to be incrcased. That is not a
party matter; that is not an ideological
matter.
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SHRI BABUBHAI M. CHINAI

You talk of increasing production but
it is actually decreasing.

SHRI K. R. GANESH : That is a
viewpoint,

SHRI BABUBHAI M. CHINAI :

That is not a viewpoint; it is a matter
of fact. Last year the growth ratz was
1.4 while this year it is 0.4.

SHRI K. R. GANESH : We are try-
ing to give another incentive. But even
when there is production in the country
things are not available; goods 2o into
black market and there is tremendous
suffering felt by the people.

SHRI BABUBHAI M. CHINAI
Which is the item in which you have
more production and still people are
suffering ? Let us understand this pro-
perly.

SHRI K. R. GANESH : 1 was oaly

trying to submit that there is need for
increasing production particularly in

critical areas, in those critical indust-
ries which are very necessary and which
are given in the Schedule. When there
is need to increase production the world
over it is desirable that incentives are
given. And these incentives have come
to replace the development rebate. To
what categories it will apply and for
selecting the industries which are there
in the Schedule, some criteria were fixed
and they are,—high priority from export
angle, essential needs for intermediate
and investment goods, essential goods
of mass consumption, capacity const-
raints, etc. Industries which are making
high profits were not included in this.
Since development rebate is being re-
placed by initial depreciation allowance,
it was thought that this initial deprecia-
tion allowance need not be applicadle
to all industries but only to those which
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I mentioned, like high priority 1adust-
ries, industries producing mass con-

sumption goods etc.
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As ] indicated, when we talk of high
priority industries, when we talk of
critical industries, when we talk of indu-

stries producing mass consumption
goods, the idea is not whether the small

sector is going to get it or the big sec-
tor. As far as small sector is concern-
ed I shall come to it later. Here the
idea is that these are critical indusiries
which are very necessary for the
nomy, which are ..

cco-

SHRI BHUPESH GUPTA : No, Mr.
Ganesh. Under the Directive Principles
of the Constitution, Article 39, we are
supposed to stop and prevent the con-
centration of wealth and economic
power. This is one of the objects which
are there and therefore when you give
industrial licences to big business nouses
you are adding to the concentration of
econornic power which is against the
Directive Principles of the Constitution.

SHRI K. R, GANESH : As far as
the reduction in the concentration of
economnic power is concerned, there are
other instruments which the Govern-
ment is using. Here, only certain fiscal
concessions for the development of cer-
tain industries have been given. As the
hon. Member knows, there is the Mo-
nopolizs and Restrictive Trade Pra-
ctices Act. The very instrument of
licensing is there. Here only those indu-
stries which have got a licence will be
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entitled to the depreciation allowance.
So, the instrument of licensing is there
and the MRTP Act is there. Other taxa-
tion measures are there which are
aimed at bridging the gulf between ihe
larger houses and others.

SHRI BHUPESH GUPTA ‘What
about the Mafatlal group ? Their assets
have gone up from Rs. 45 crores to
Rs. 167 crores between 1964 and 1971,
more than 300 times. This is not the
way to stop concentration of wealth.

SHRI K. R, GANESH : Parliament
is aware of these facts, how concentra-
tion has increased, but the limited object
of this Bill is this. It seeks to give
certain incentives in the form of initiai
depreciation allowance for high-priority
industries.  Those companies may be
larger houses also because the needs of
production at this point of time demand
it . .

=Y s{igA_SwTR 1At frgzma g2
FIT FT 5T AL § °
St Fo Ao AWM : TTANT ALY &Y

FFAT | 5T a2 a1 7 T ATTHT GHAT THA
AT 7 A7 NigEq, &) fFAaT w7 a5 )

The other point is about backward
areas, Some criticism was made as to
how this backward areas list was drawn
up, when other areas are not there. 1|
would submit to the House that the list
was drawn up firstly by the committee
known as the Pande Committee, when
he was Secretary in the Planning Com-
mission. Now, he is the Cabinet Secre-
tary. This Committee has located :he
backward areas. It was discussed in
the National Development Council. It
was in consultation with the State Gov-
ernments that the backward areas have
been located. Then, it was discussed
with the banking department, with the
Industrial Development Ministry, and
these areas have been located as back-
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ward areas. Now, these backward
areas cover almost two-thirds of the total
districts.  Certain criteria have been
laid down and in the course of discus-
sions in the Select Committee very
serious scrutiny was given to this pro-
blem. Certain broad formulations came
up for the utilisation of the fiscal con-
cession and for the development of
industries. If an area is complietely
backward without any infra-structure,
without any momentum of growth,
without any small expertise, without
any skilled labour being available, this
concession could not be utilised. There-
fore, the area, apart from being back-
ward, should have some infra-structure,
some momentum, some NEecessary sinews
which industries require in terms of
transport, etc. There can be difference
of opinion as to why a district has not
been included, while another has been
included. but two-thirds of the districts
in the country have been included. The
fact that they wil be eligible for con-

i cessional finance from financial institu-

tions indicates that broad coverage has
been made. These are some of the
points which are concerned with the
limited objects of this Bill,

Shri Babubhai Chinai pleaded for
development rebate. He has pleaded
for it many times, but it has not bcen
possible for Government to accept 1.
That is why the Finance Minister indi-
cated in Parliament that development
rebate would not be available from a
particular date. Initial depreciation
allowance would be given. This point
was made very strongly by the industria-
lists circle at the Select Committee
stage. The Select Committee itself
could not agree with it.

SHRI BABUBHAI M. CHINAI
What about raising the limit of Rs, 7%
lakhs in the casc of small-scale indust-
ries ?
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SHR1 K. R, GANESH : Now, as far
as the small-scale sector is concerned
the Select Committee made an improve-
meat. The initial depreciation allow-
ance will be available to the small-scale

industries wherever they may be. The
only difference is that it is limited
to a figure of Rs. 7.5 lakhs worth of

assets involving machinery and plant.
This point was also raised in the other
House and there was an amendment
also. Now, Sir, as late as February 2,
1973, the Industrial Development Minis-
try had once again stressed on this par-
ticular figure. This is as part of the
industrial ~development regulation in
whkich this figure is there. So, for the
entire country the figure now we have
is of Rs. 7.5 lakhs of assets and equip-
ment to classify a small-scale industry.

Any other figure which may be used |

for the sake of the limited tax conces-
sion may not be proper; if anything

has to be made, it will have to be
made in this larger aspect.

These are some of the points which
have been made as far as the limited
object of this Bill is concerned. Many
other points have been raised about

the .

SHRI H. M. TRIVEDI : What about
higher allocation for shipping, etc.?

SHRI K. R. GANESH : The hon.
Member has passionately pleaded fur it.
He is very vitally concerned with ship-
ping. Shipping is always his first love.
Whenever he has spoken in this House,
he has spoken about it. It is a suggcs-
tion which he has made. As far as I
remember, it is about some power that
the Direct Taxes Board under the rules
will have. It is a suggestion which will
require examination. So, I cannot off-
hand say anything in this matter.

SHRI H. M. TRIVEDI: I hope you
have noted it.
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SHRI K. R, GANESH There are
other very larger points which have been
raised by Shri Bhupesh Gupta about
the administration, taxes, taxes eva-
sion, tax arrears, larger houses, tax-eva-
ding operators, advernturers, etc, It will
take a very long time for me to answer
because it is a very fascinating subject;
it will take a long time to go into, a$
I said somewhere else, the dark allsys
and labyrinths of the whole tax evasion
process; therefore, I would not like to
say anything.

Y I AETN QT : TF FF FT GqG
2 Af9T | e ¥ one o gees & g
81% §ia @i w54 @ §, WAl afe
¥ forw | Far7 TSR @ gt w1 @A
§T 9 3iF E AT 7

s\ #o WATgo AW : T A FT waTq q
a8 fear g 1 amg aia avg w14 3sRTER
gqaqne fafaed; 7 (%3a a1 € AR ag
iefica JadcEe V@R F HER
& | oy Frgzfoar g a1 ¥w W 94w W
¥ qFY § 1 9T AL AT AT EH I@ a9
g & g1 Ag 31T A& ZR0 0

MR, DEPUTY CHAIRMAN
question is :

“That the Bill further to amend the
Income-tax Act., 1961, the Weaith-tax
Act, 1957, the Gift-tax Act, 1958, and
the Companies (Profits) Sur-tax Act,
1964, and to provide for certain relat-

ed matters, as passed by the Lok
Sabha, be (aken into consideration.”

The

The motion was adopted.

MR. DEPUTY CHAIRMAN : We
shall now take up the clause by clause
consideration of the Biil.

Clauses 2 to 8 were added to the BiK.

MR. DEPUTY CHAIRMAN : Clause
9. There is one amendment of Snri
Shekhawat, amendment No, 1. Are vou
moving it ?
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SHRI B. S. SHEKHAWAT (Rajas-
than) : No

MR. DEPUTY CHAIRMAN :
question is :

The

“That clause 9 stand part of the
Bill.”

The motion was adopted,

Clause 9 was added 10 the Bill,

Clauses 10 to 14 were added to the
Bill.

MR. DEPUTY CHAIRMAN : Clause
15. There is one amendment (No. 2)
of Shri Shekhawat. Are you moving it,
Mr. Shekhawat ?

SHRI B. S. SHEKHAWAT - No, 1
am not moving it.
MR. DEPUTY CHAIRMAN The

question is :
“That clause 15 stand part of the
Bill,
The motion was adopted.

Clause 15 was added to the Bill.

Clause 16 (Insertion of Ninth Schedule).

SHRI B. S. SHEKHAWAT: Sir. 1
move :

3. “That the Rajya Sabha 1ecom-
mends to the Lok Sabha that the fol-
lowing amendment be made in the
Direct Taxes (Amendment) Bill, 1974,
as passed by the Lok Sabha, name-
ly:—

That at page 12, affer line 42,
the following be inserted, namely : —
23. Soap stone,

24, Lime stone.

25. Mica.

26. Leather.

27. Bones.

28. Straw Board.
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29. Edible oil.
30. Building stone.

31. And such other industries for
which the required raw material is
available in that District, ”

The question was proposed,

st g% feg mavaa:  Sog-asaly
| HEIRT, ¥ S g §9gA TeaT Ieqq
AT @ TwaT w99 220 faal @
EMzwaga d e I | Iv-wwiala
wge, sl Al Agrew ¥ qatal fF A §
F1 § fefreaen A99€ § 37 gas1 4997
AT FHET A, TS FHE A AT ATIHY
T TaAAeg § ux fafeag weafar
& A7 o fzar g 1 ag wx fAfr=e g
g Bt =17 g9adiy aieEtel § #i
I ASAT FgATET AT ASATRA
fsatt € 39H 37 |IF1T T OF agT T
sty fom & A gewIv GuiEE &
T 9T H17 Fi fawwar fAey uv &¢
arg AT AW f7a1 S & ffee gata
ag & IF 39 s F aqy Ft § € g
H oty # fawAa F1 FFar g 1 g8 g
Fr faqaar &1 ag &1 999 FIT afzFd
¥ faat st av ot § awam g & aww
& FAT AT T F R o qFT AT
FTE 1T AL FE1 AMMEC | Al G479
F ATNT 9T AT AR ¥ TF agd T30
Faery a0 § 1 A7 TIHIT T &=F F77
argT & fF W F 220 fa gw £ &Y
dFas € | Te TH AT FT Teaam 1
ATA 1T TF TAT9G § | AfwT F THAT
Tgar § 5 snfae gdawm @1 =17 &
Frere q¥ fwar war g 7 229 fS¥ WY
dFaS ¢ ag AT qAT I F QY
aifee fed T 8 | AfeT g9 gz A
gIFIT A T famT fFar & fr 3w & Y7
¥ 757 OF § 1 Ay sqET dTASE P |
HIFG F AT GX Fo7 T 7w § Afer
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[+t <Y fag qarae]

g fag #3% & fag qav g fF s osg
i arfaw gfee a, qarfss darei @
gftc & 20 & 7”7 99F A0 T2 gT &,
STq gsirafa a0 FT A wear g @
SHIT & T qeTeA A A frwd gy wrsal
FT TTT FIT ATTE & | TF TO7 FT F14-
T € a8 TEa: & ;oo w8 FT W E,
gl 9T AT §—ATIT NIFIT FT IHA Q3T
AT E | IaT AT F FaT, WG AIFTT
¥ fdwa F o7 fagdr W wedad
TEIGAT FF FY TE) § a8 A0 FrEAuA
FEIIAAT A1 IT €2 TN A&l AT
REE N TET & FIBr A

IT-ATMT AET, TISeAr,  faRiY,
qFg AW, FWH, S FIOAIR, qE
939, AnMEs, ST § gaw  fres
ge § 99 usear e wew waW
¥ A3 94 w5 aFar g v oagt e
9T & Aavd fraww g, fuaves
T 9T g1 AT IW A g 7 A
el @ fF wwe d wW oA )
Tt F @ gel § fagdr Soee
¥ T gt &) q0FT At 7 fgeg
WA 5 USA 7 g7 qEA T 0~
M I Ul A oAl g o
fasrelt SeaA waw & g, feaw
fasr &1 ww mag w4 & f99q
gl 1 4% 1T Ty I8 FAE, [FaF
qgv fqard  F7 gOAETS  gIg  FW

g 1 NS =g W4 T A UsHl
T g W o' 1 FET FAF WU

fFa gwT & &Y W & 3z & =
IEAT § | AT TART FAAT 3T A
g FE & | qHT T ATIH TF AT
fada o< wgaT § 1 F FAUT F AR F
fam wor qgar § | & a8 o faded sl
wigaT §  fF WY w=ew § Fdifewa
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A g g S gF A9 AT G
UHT a7 aF 7 gewd fedr fues
ST ATHIT &7 STET F1 qA9F AGT
T | ATS UF @ JE AIgOT FLAT
¥ fr A7 wew ® W7 gIE) WOl
vagl & 98 afr gfte fawd faad
WX I@ A@ FT U ST HGUT
Frar & fF WY <wrsg @ S g
ATAT I &7 99 & fgEw ¥ fawdr
fagdt | & @ Arw@r § g8 Fd-
feqa faselt & 99 W &, TE FAI-
fewq ot & s« w1 & 93 sOfewd
4T § 99 W@ § 4§ FAOfEAT IF4
F TRWE ¥ { A9 W TEIARC
gafgdl &7 F S #  FwdfewA
ad @ g, ew Zaq @ fRg €T
af fogmg & st 3898 &dfEwA
I9 WG 1 FART AFA F FAA
AT TF JEFT § AR I@ JOFT FT
AT GIFIL FT el § STAR FIAL
Tifgg 1 4 fafeaq &7 @ g @Far §
wgF IEH g gEAdr fad gt
§ dk ag adl g g™ IF F|
MZFAT 7 ¥ #TL IF NG 9F AGeT 27
FT ATATAFAT H14 G G598 €T g; A
ar fefegae § oz 9% =7 fFa gF7
A € ITWI 999 FHAl g, TN
ATZHA TF FIT @F W |

gl Alew ¢ W oNIET §9T AT
AT ATEAT ATFA AT FIT FI AT
Fatar ATgaT g fF sy kA AW
St & S ol FmEr AT # wEdr
g 3ad FH oW aF A I FHT
off 1 1964 & AFT A, 1973 qF
Zred ufemdq St gedegmm &1 foe
& f5aq wer ®7 & & g ¢ dwd
IAATHE, FF, ITEITA WIZAG  FILT-
TIRAT, STEAT  HfTT FXGRAA, Is-
A STATAE 4F | 5T A FT AT



173 Direct Taxes

Zrea gz fadr &, 390w § A8 @@
¥ FT 1,45669 T T |

FIT IA G EEIT AN, HETUSE,
aifaaars, Jee &M, asaa—amiad
FT fqgr T a7 3@ @] qmwise &
7 97HT 7 3T T 4T @H gAT AR
qFr &9 AT We W g Al |
qg TANT g | 39 oAU FT FHTLA,
@i aREE F o arst g fF o ag
IS & fag gomr =ae AW @
gr =gr & agr g} IFEdwga agl &
M FIF G067, 9IS o AT
FIE A4 & 1 9 fadew wTAT Fwar
g wnag qHr feafla o § 2 f7 9"
AT HE FE FIT G4 9F IT 4FAS
g 7 zueEdr el gwe Tf @n
ET T

daq & ©F Fig A7 FgAT Tgd §
f& armq fefeaeg zad wfaa frg
g1 ug st & 5 frad &
 fefmarg @ 0§ g wgl I #
WITT FEAZWA &1 &l & 9r fsE
feqzenza &7 0 AEWHAET & T8
fegzamigst gy &1 QUM X FEALUA
FEaT sigal | F fagew Fwar =medl
g f w1 w9 feg & ar o fefegae
Fe3qreT F  AlgY, dEH/A gSFAEY
gT =i saF fxadr & gT 9%, @
T-gafraer  sgaad gOT, Amodr wfafa-
AS wgager ghn AT Tl IR
JAAT 7 ST @Gl 9% F{AT g |
gH AT T g W HUAT Hgd AEAd
FIITF |

= USAIRET g ST gifl
geqq  Agd F AAdN # @el gl
g o 7 =gar § f& A& wErRa
g WWET F OEFT FT A |
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AT ® qEdl ST A 7 gg FEW
Y g @gr WAt g ‘fows fedt F
Al F qwErq fSaT qetdn & eamE-
gifddr eq ®1 BT FT WWE  Aq:
wafag foFgr i@’ + 9% Um gWEA
AgEqW g | 3 WA &1 Hal
qgizg &1 "IAT A F1E ol AGY
gt =ifgw 1 I9% qE-w 4 dg
U AEAT § 5 TAA Fww #
WG F AT ST AT wgEd A
feal g T4 § | S99 §A°
aq fSaq g39 951g 9 IA@T Rl &0
SaT @dr fewr s | oWty ST oW9Iw
AT ST AT ARF Ay S Fw 9w
¥ woal &1 39T foar wmn

) ®o Ao MNW : HIGT  AAT
Fgl | HF TAT Aqq g oFy fagr
4 p.M.

Y IRAVES AT Faw ag g F
¥ guw H g 9@ A o fF s
ZUTET aTal 7 F9T SO f@ar 1 uF g
o ag T o fF SR & aed frdr
FT ATHIAT (7 ATFT T@ATHT 116 To
TS fF 30 8 & srreHT ot ALY groar
W Sgh fag ey S9-dy aeAr
FE g ! uma faee ST ¥ qroR
& 9w v fon fag s 53
gfq =afeT @97 250 %o AT & AR a8
W GEE T AT &, Ig TEqF & T
U qE@w g S &l g fwan Iwe
300 To FIAETUT HT ATSHI &I TET FT
A & fAg A9 g | @ W g AW
gaX O 93w # 33 faer & foawer
g A A OISR WA 5=
&\ a1 wEl § @ gia st |
gog & | a1 fSEdr smHeAr 300 ®o
g ¥ @9 79 7 AEr § 39 foat & o
fagqaiT 97 AWEE HAT S A T RIS
arAT FarE 7 o 9ErEd S ¥ aga a
qEr qF F FATaT & ST A ot TF a1
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[ w_FRET]

FY JAT g fF ST gAIR W & wreSd
fears &, Rl X S TEN A, 59
TRTISE &, FATE §, AN g, T ATAGAT
TREGTA, Wed §2W, S W, fagr ik
I F1 ot & ffwd, Ay fagdr saEr
21 o fasreft & @ &1 & 3@
IR gow H fawelt # @wd wfq safE
gEET 30 fRaEe g iR ",
TR, FAFAT A GG FT 108, 103 3
112 freate § art | & T At
STET & 1 ga fest 9 SRW &7 U
g ST WY aX3 ¥ #eT AW, TS,
fer s g frr AL & &
AfeF | AT TAR WRW H TF AT

aefadl & drs  ©F FTEHEt a9e § i |

wg fr #grasr, "R T SWE gur
foeelt 1 & 97, 7@ 9T ©F gAR
oefral & 1 afF JeEr G £ |
TET S TWHI AT § qg TF AT &
% 3§ A FH T

UF AMAY A€ : AU HTAS AT
ST BRI &1 2, 77 IAN e A7 o anfas
P g ?

) qRATIEAW . §Y Y G E § 9aH
qETs, ot e faar §, emgraTe, areowEt
afs o9 w1 g far & X s ag ¥
s o 91 faar | s ava &) e
ZI a1 fRR arerorEy &t ot frepreraT g,
agas W1 AT ggW, TgETE ot
fAaTemT agm, s of AT 93T
dR ATE WER F WY frpreaT g3 |
wafeT qad a9T 99 ag & R Al o 7
st fagas wegm foar @ fued feeal it
a3 & fau, IfFT o fres feeal
F S T At AMET T AR T TR &
=™ fadas & afed gt 3w ¥ o a-as
Ffoefrem & I5a8 ©omfr § faan
Tal § FHIWT o FoA ga B, gAY
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Hefr Sft 7 sra foam @ R a0F 8§, -
e aO% ¥ 1 fres dd) Y aEw &
A 9 g fw geffaa 1 Fa F1
ST @ g | Tuiag & AmdE S S A
frdae e =ngan § f »ff draraa Sft &7
ST T & IEART WA F AR ATAHT
7o fodas ® gur-eae @ |

) NETRE AT (SAXIRW) ¢ q FAA

TF Y ATTH  WIEAH ¥ TOAT =EaT g |
78 AT S qfsetsr UFTI=eq FEY F7 AfAw
feate s & SuH FeeH TS F T
F A oS 4T & a8 241 FAS T F
g 1T o S awte o7 fFam § a9 232
FUT TEI & & | d a9 qg JEAT
1A g 5 241 U3 F &Y A3 £, WV
zaH #15 fafer frmds ay warg # 9A
2 a1 aqrafa®  HiFE g HMiE AT
FEdfas TS & af oraq 232 FUS FT
T I foaT AR CFTEIAT AT 241 FUS
FTWE, T I a1 aEae faelt At
g1

SHRI K. R. GANESH : As for the
point made by Shekhawatji and support-
ed by Shri Rajnarain, Sir, I think I tried
to answer when I replied. Firstly, in
the earlier discussion. in the whole ol his
speech, Shri Rajnarain dwelt upon the
general problem of regional imbalances
and the backwardness of the country.
There is no dispute about this particular
point that certain States have grown well
industrially and certain States ha./e not
grown like that and there is also no dis-
pute about the point that there are cer-
tain areas which have grown during the
last 25 years and there are certain areas
which have not grown. The total strategy
of development in the country includes
many things like the plans; the conces-
sions given by the State Governments,
concessions given by the financial institu-
tions, the building up of the necessary
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infra--structure in the country, the build- |

ing up of a climate of industrialisation
in the country and so on and these are
all the steps that are necessary for tackl-
ing the larger problem which the honour-
able Members have raised. But, Sir. this
Bill is having a limited objective. Atter
the withdrawal of the development re-
bate, we are going to replace it by an
initial depreciation allowance which will
be available to industries which are given
in the Schedule. The Bill contains ano-
ther tax concession which will be avail-
able to all the industries which might
come to backward areas, Twenty per
cent, of the profits of these industries and
hotels will be exempted for a period of
10 years. This has a very limited ob-
jective and this Bill cannot tackle the
general problem of backwardness auad
the regional imbalance and things like
that. All these problems are the pro-
blems of the Indian economy and pro-
blems of the development of the eco-
nomy of India and these have to be
tackled by other instruments which the
Government will be using. That is why
I am not n a position to accept the
amendment,

MR. DEPUTY CHAIRMAN: Yo
kindly reply to Shri Prakash Vir
Shashtri’s point.

SHRI K. R. GANESH: As far as
the point made by Shri Shastri is con-
cerned, he says that the matter has been
raised in the PAC. 1 have some undar-
standing of it. But I do not have the
figure. If there is any difference ir. the
figure, it will lead to an embarrassing

position. Therefore, I will write to Shri
Shastri informing of the exact posi-
tion. . .

Y ¥aY 717 : 959 FT A1 |

SHRI K. R. GANESH: There is
nothing hidden in this. This concerns the
PAC. Sir, this concerns the PAC.

.
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Y cwATae s, feasa g
gAY T@ QST F1 IS0 AT | §AIT Tg
2 w9 241 FOTWUR B F A A
232 FUT To & AT IFT FT M W
g7

SHRI K. R. GANESH: I may stale,
Sir. . .

SHRI RABI RAY: This iS a very
important matter.
SHRI K. R. GANESH: This figure

of 241 crores is not the correct fgure.
There has been some procedural d:ffi-
culty or some procedural omission in
sending this figure of 241 «<rores.
Rs. 241 crores is not the concession, but
it is only about Rs. 2 crores or some-
thing like that. That is all about it

Ay AFIALT et : 79 qfsAT qFTIEH
FheT v o fawrfen § g9% a¢ | fang
=7 & zEfag qut v aEr @5 el
# AT TE TG TE G FE DA A
W+ 2 &1 TE g Tafag g aw &7 foe
pe i I e e S cc1 I Cc e T L
¥ ot 7w T

SHRI K. R. GANESH:
to you about it.

I will write
(Y /AN ST ATH F7A FT
qaTE qE R . L .

Y o AMvo waw : AT § fF 1w
wTdea FAE A1 feE & AR § § a3t
#1E fomd 2 v 9w i FE w31 I
A G Ay fSeRard 99 1 IO ARG
g 93 9F WX T F@e Qfwas qma
T &

S{Y SIRANGR 2 1 HAT ST R FEAT
=rfer SRt aTE i g afsaw wwNEE
FAE F W H w7 faw fadt § o
Fizfeae 4g FAT Y | Tlowh AFTITH
FAH FY WS F AT 241 FU3 fomr 2 a7
I § g Fl TG e 7
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sy greAefa . IEIN SR AR 9
TRIAEE TG & | d ATIHT TR F4T |

MR. DEPUTY CHAIRMAN :The
question is:

3. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
lowing amendment be made in the
Direct Taxes (Amendment) Bill, 1974,
as passed by the Iok Sabha, name-
ly:—

That at page 12 afler line 42, the
following be inserted namely :—

‘23. Soap stone.
24. Lime stone
25. Mica.

26. Leather.

27. Bones.

28. Straw Board.
29. Edible oil.

30. Building stone.

31. And such other industries for
which the required raw material is
available in that District.” ”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

“That Clause 16 stand part of the
Bill.”

The motion was adopted.

Clause 16 was added to the Bill.

MR. DEPUTY CHAIRMAN:
question is:

The

“That Clauses 17 to 24 stand part
of the Bill.”
ofi 9% fog da@a : AU o @R
wiiziz 3, 4% AT |
MR. DEPUTY CHAIRMAN : What
has happened is that you actually spoke
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on clause 15. But when we were voting
on clause 15 there was some confusion
and you said that you were not pressing
your amendment. ..

SHRI B. S. SHEKHAWAT : It was

clause 7 . .

MR. DEPUTY CHAIRMAN: It was
already over.

S CTRFIOEY ¢ AW, WATTET 9
T IT T F H AU F2T AT

MR. DEPUTY CHAIRMAN. He
did not press, Probably he was under
the impression that it is clause 15, but
actually we were discussing clause 16 at
that time. . .

2 CIRATOEAN : I @S 15 &
ST fear s 16 F AW g smaw ?

MR. DEPUTY CHAIRMAN : We
were discussing clause 16, You did not
press for clause 15. That is the whole
trouble. . .

off FTHAEAN ;gAY Al FAA
feogFam O ¢ W W W@ 49 | ¥
freiqe # faedy & adm, aws 7 AR
W T g Y 9 € 9 g/ 74 og
Ci
MR. DEPUTY CHAIRMAN: We
have already adopted clause 16. We are

now on Clauses 17 to 24, . .
(Interruptions).

Sy TR ¥AT I @ 15 FT
s faar & siw @E 16 F9 & S ?

N AT fag naEa: @y a1 28w
JELT g !
MR. DEPUTY CHAIRMAN: You

can now speak at the time of Third
Reading ... (/nterruptions).



181 Direct Taxes

[ 12 AUG. 1974 1]

(4mder.y Bill, 1974 182

MR. DEPUTY CHAIRMAN: The | 378 agd &% Teedisl QY grit il ()

question is:

“That clauses 17 to 24 stand part of
the Bill.”

The motion was adopted.

Clauses 17 to 24 were added to 1the
Bill

Clause 1, the Enacting Formula and
the Title were added to the Bili.

SHRI K. R, GANESH :
“That the Bill be returned.”

Sir, T move:

The question was proposed.

S0 43 fag naEd : Su-gwafa o,
¥ z9 faw ¥ @y § 3o fraew &%
o Tew § g fEe F@ s
Tw fam § o9 gwr< a7 seedir &1 FaET
WhRe A% g ¥ Sexma  for g,
I8 uF g fafEm s g wer §
for 281 F1 a3 7 frogT gan &a A
g 9 &dl § 3§ TR Y T AGY
AU qFAr § Al AW BAY oY IR
R WA, A SR Faemr & e
] 5 IS AT FAFEw {HAT T4 g o
A gElaw & a1 S AR wear g
fFa ST o A TRAW w1 ANEvw
gt 2, AfFT Sgeger SaET & aruT} 9%
ag Fgar Ag Ay deedr £ faawn
ar At AR ZIeRS FgT AT TE
g @ fex foawr #ffefae qaemm oy
w2 o9 & a2 a8 e Fwad
TH TEIL & Ul T IS FT FAI9AY
T qTEAEFL FT THT § AT TATIAT I
FT TTZH FL TFT S
[The Vice Chairman (Shri Bipinpal Das)

in the Chair.]

A TF T ATAT &, Svq1 AX e far
¥ e, AeAwaw AT ofET ¥, S
gutrae fres gu e & afs = st
97 TTES AW [0 AT FIE w39, AT

a1 TG Haed 9T qE A0 qF |

W FEE Ay A Mo a1 9t 5
qeier grasas 1 56 fm @ 22 ot
7 @ AT aed, g wrg fafEa v oA
HIT TS | I AT AHATT LFAAAA &
ar ¥ Fge foufaeqdt @ s & O
q# I FaN AR §, AT WX AW
e W d%9s Ui T SaeIHE
FTT NG & a1 ATTH 7 TSI a0
FET g3t TRt @ gdfEe agr e
g1, 9 § F/ TqEcHeE q oI TSR -
qr ST @AY &0 | wIAA A ST ATTTF
fow T & S F ferEiw A SEEAS AR
qA ATd TC F A OIS A1 &Ar
gr=r a7 feafs 7z & 5 o g€ @0@T
AR §, TAAEEHE WY FAT AGY & AT
AR FE TET F qFEA, G5 AW F
qFTE o) 7T & Feama qGH (A qIefl
wdeHz # 45 faq A1 #7 Sewa v §
ITHT § TEHL GAT AT ATEAT § | THEAT
¥ gfq @ #t SeE @ g% 8, I
fFdy wF1T T FEA Agr fAear o
ATTH TEIT FT IS §, WIEHT FT T
FTH &, @ FY ETET IgT TAT gFAT g,
a0 #T ITEET TAT GFA §, €T A H
Tl gAY gFdr g, USifEw dme &y
dzedt o agAr g, fafesw & @w &
an Ty § fyewr B w0 &we agt
ITFEH @ | WIAAIT AAT ARTFT ag
FgaT i 8 FrA # forw ST v sqEeAr
T W1 W 2 IHR g%as ufens & fag
FAUY &, G977 GG & | AT UF FeAOA
g0w AWEATE | # ag wHar g fF
fefeaa SamTiiz & Wise oT% g ¥ a%-
e ufaw 7 seeiw 9, =9 gfee 4 S
FFANT oA feFae fFar § 3| oF
FHAT 5 | AGFT g AT Ay wyfa

FT AT ¢ 0% q Fy wh ar wqia
| AFTAA Wr & | AT TR Qat et
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[ 71 g grrad)
FI O &Y Fiforw w1 @y & S fal
WA Tae F g § T €, qrgeress
T & s ¥ Y s B a7 e
feza=r Saaqiiz 37 £ I WAL AT |
JATE & T H H FgAT ATRAT g fF W%
FIE FEATT § TS &9 AR AT TG
T F AfAT fF T 980 W 8, A7 IiEdE
T @19 g A WA ¥, T 99T §
Y 7 wETaez ¥ O g o1 w1 geEy
qAGTE ST TFAT § 1 R K TSET AT
9TeaT 8 1 a8 IIEy awAr geir faad
| AT AT W AF | ag A
WAl FT ZTET AW AFAT 8, AT FE

[ RAJYA SABHA ]
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A XTATCIAW ;. AW, TF 41§ T
F AR H, AR F A A QA AT
TR GHEHE I FGQAT (AT HT@ A
T IqET g9g ¥ g9 UASHT ¥ &I &
e ar, wvg 9% fyw sma gR A

_os !
ILHATEYN @ GZH AT AW AF §

= TTRATIHW : 3§ TASHE 9T a7

FO EAT & FEN, g HeRE oF v
TR AGT | AR TAN WA AWEAT ATA
gei o7 faoaAA § 1 WEX H QB A1 Y
gATY 967 | a7 964 § fF 98 T AAET
AT AT FFAT

Al g9 @AW &7 Ag I gAr o OF gn

TSR AR @ EE | quﬁqiqaﬁqwﬁw%ﬁﬁ 3@ F3 % | A
s & 7 f & fomd e ¥ 0 W | gdvm araw H g A1 g% 9w aHeHE a%

faoa & FE Tewd T2 g9 S Adr;
gt w7 WIS STUWEE § ATAT I,
Iq8 ey oy | zafhg gy fEaw
fFm o1 % vsigga ¥ =7 snseEm F1 mfAe
frar w7 afs aFa€ gl § SeTg
gar g1 5 g9 3§ F18 § TeEe A g
g | T GIHIT g HONEA TAIHTT ALY
FCA AL R quATT g fF 3 faw & A A
AT AFae ufearsr #1347 71gd § a2 e
ot s ¥ 7 faam afer few waee e
1 wafa Gar g, fedearedoa &1
THH EN T8 SR A dweas i & 4
IEI THKT q AFAS WA | T A=GS
g gu o faw ¥ faw gwre Ay arfgal
W@ FL AR ZITAT F1 TEHR FH
AT CHF G FLA A 70 g 39 7 0y
FETE |

N ARARIAN AT, KA q@T A
ARG & AT FEgAT qIAr 2 5 A/ am
@ w1 g fr i aw oAml & fog
g & FET T AT VT o qEaT
Feal &1 frafg & )

Irawrean (4t fafaqam o) @ s
aga Hqeq § Aoy

AMN ST FH  JA A qaedy AT A
famt 2 99 9% T )

Iagaregy (+f fafumate aw) - afsa
5 faae & 3T

i e @ AN gEE A A
qred o fame § £ & aFar §, JfEA
0 #ifow & fF a7 FY gA ART F
FIX F F15 feaFwa 7 281

st IgR qATH arit ;o AET = oA
AT FAT g ¢

st TreATetam ;oA g fagaw
AT 2 TsiaE SAAMA ¥ are W, 41 7
frags & fF gt = oy fdaw & &
oAy & | T & wuw At & quy
faa grafrE) #1 gq AW F ST A, 39 H
AT ug FET 91 5 Fmrw F FTea@ry
TE WG GT AME AT GFA §, B B
FI@IN  AMF T GFd & A% § qEAar
g fr o s F wmw w) fem @ A
FAS F FTL@AET FT TG FAAT (AT
g 5 9@l B° B1E F@T o9 FT g
ST FE AT 7O AT 9T FE FFA §
FMA GE & I H A9 7 F@r F
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SE A FAT GO FT FRaAT WAT Y | Atare 9k <@r, a3 & ad 3 8%ar
AR drE ¥ wEr A ¥ agi o #9705 | 38 ARa N A9 @ ®md £ AT 37 A
ST AT o T & fF ¥ A G gAY | 9gEAN L@ guag AF &7 A anamar
IR AR FY 9Ty faa Faragz gt | g 5 28 awn &Y gy 9@ Haai F
TET FTIS FT FTET A F fqw g9 | Agdase @y go fafasdy @) 23 dyac
A3t #9198 v | 3z ofmdArdn@ 3 | FY @@l 901 IF F) I8 FF AT
9% 4 F FE7 1 A) 9g @ ATHIT R | 129@, 1597@ a7 20 ATE &F ¥ QA
AT AT T g fied gl & STma F% | wifzg, 1@ ¥ ga &y WY anfa ad,
AT, 983 An AT A asa 37 | qfAA 4 ag sgar argar § 15 9 s
ffa  awg ag avwre wgwd A @73 | IRAwa at S frdsae 98 afac 5T
T, F fa< wer AL AR G ITTFIH IT | aF AT 1 AN, 28 3G 5 98 auane
W& WY 3A #Y Famr 5 #TF &Y | qrAr 9wt @ owadr ¥ g F v
FAY A g1 FA R fAq QU SR H | ZaRwA gorrely & wAa: ag i) sed
TrETs §, 7eAy §, 30 g, At 23 | ¥ ama §, 98 9afzn fA0dv 0y sa @
A f=2at #1 & faar am @ F07 957 | 2o 50 wAT A F@TAN T 1wy q)
25 AA A fd 2 &1 za 25 Wi § 91 | seamai w1 us gads Azl G g3t1 4r )
Araad @Y} 39 A afaar 51 @4 w%AT | ga HE v a1, wifaw gar @ agi dia
g1 MArTIT ena aFdE FEARAET | 3 ara ) T TR FH I 3 wsq0F
€4 A @reAl A R T H@AANAT | yr3 § 1 33 %7 F2ATL 5 20 9 9a
W7 aFal § | FEF FWA KT F@AT | g faar wm | A oawz 17 10 9f-
AW F A T A AT F, 28 w98 | st A B a9z F0, A 9z A
¥ asrafal | &) zAF ATf@T G FAT | aaik aifas erd A g3y @ar 3, a3
FLN A AT ARG AN AR, | qz fwer &1 &3 &7 a1 39 67 37 av
faafre Y% 9fag ST TN AAIFT | g gr ar 795 A< dA &1, ave wwar
frar mmge @ AT A 3 ST | grr 2 guarc 3 a9z 81 79z az
FEmdr afag 31 qel 3 e 3 a9 | grear 2 e Haw e A arq 26y
FAAT AOSTRNEN SO ABD | Grgady &) i ga W A ACE vaie
faa, 98 % fasia & fa0 8 A0 T | 4 qgar agarg g0 @ awid 3 ara (=
asfr a® F1% %A Agr fgar | s8m Tw\ 28 ARFC ¥ ag S =A@ § 9a
€A @ W OARA AT 4 A% 163 | i g 1S wpie iAW Ak A
gisiie & afcd, faa §189 % A FT| ey i adr 31 ? aw arat & 5 2
A WA BAF WA M AN F oo soaca Fy oyaear @ afze, 93
SEM 31 R A @ ATl F MO no aam dar we 93 4, amd
a1 & w9 ga 8K ©id 2] afr SCR a‘mr‘ N T

AL IR g fam & fr a=8 9= o gu-anream (0 fafoagm am) ¢
FaF 9 | Fgr AT AT B B FAL s s

fam g dzFe A A | aziErag | o0 fezm & o A |
FAT @i €} AsZ glav A9y A @i g |
30 & fag g8 RIS F15 FEAT Ag)
F¥ oix I|IH GI@ W@ AT@ TIAT G
faat | i 3g aig gia Ar@ WAl 4

sy CATeEn ;. fgdw ¥ Qi ay
g2 Awa AW | AT AN AET 4
AR, 3% 931911 3 ATEFR A A
HFTAT & L. . -

——————————— - ————
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gaantega (= fafomarm am) @ -
ATram WY, AT AT 929 A7 aga aHd
AT ST | :

) TRETEN ¢ #\9R, g8 a2 AR
2geq ar g | 3a¥ fawigar g -—

Intelligence was received that M/s
Mercury Travels were entering into
the foreign travel
they  were
in India of

agreement with
agencies by  which
managing the tours
foreign tourists for which payment
was being received from the foreign
through black-
market channels in rupees in India.
On search of the premises of the
company at Imperial Hotel and Oberoi
Inter-continental Hotel at New Dethi
as well as the residential premises of
Shri G. K. Khanpa and Shri Som
Madhok, a large number of Inciimi-
nating documents were recovered.
Both the above persons and the Ac-
countant of M/s. Mercury Travels ad-
mitted that many payments were re-
ceived not in the usual way through
- panks but in Indian currency through
unknown persons. After a prolonged
investigation, adjudication proceedings
were taken up by the Director in
which Shri Palkhivala appeared for
the defence. Nine charges were fram-
ed and a total penalty of Rs, 5 lakhs
was imposed on M/s. Mercury Travels
and G. K. Khanna jointly.

travel  agencies

s, A QBT § ATTH FIT AIFT
Af5 29 awE Y @R WM FY ST
Saq @AM | 38 G AFH FAWHT ATFT
ar #4717 Fdv it 3w 4 v wfarwfag
a3t %1 faxfeq ®@® F F41 Ag AT
am3 grer @ HAY S A g@AT avEanl
g——am AL I, AR AY B gEar 41
st E—qAm sEEd § ag aaifara
gat & 50 @@ WAl Fo Bo fagar ¥
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UL 4T F R ANT & AT F I7
9973 qav#yfaat 1 3@ 50 AT@ ®9F 97
ZAFR 290 HA  QWAT | 3 TG HI
FuT fgFim F 397 A7 anAr a7 ?
(Initerruption)

SrauteRy (A fafeqam 3@) @i
St ¥@aT g gy wfgn

Mo W FAX 1§ : NUA AAY 390-
grara & fawd da 8 s §, safag faa
g

Sy AT WA, 3A% faww Ay
feafq f@a 1. ..

THE VICE-CHAIRMAN (SHRI
BIPINPAL DAS): You cannot conti-
nue like this. You have already wasted
three minutes,

| AASATEW : Hla gaql HE Q)
faqe str & fifag )

Su-gareas (= fafoara z@) s

faz | One minute only.

| URATTAN %981 us fmag
Afag 1 7R g1 Ay o Az HR &
afs @zt R wua oY wia @, 3afag
IHF A 9% FAT ATEAT G |

Letter No. 362 written by Marager,
Allahabad Bank, Lucknow, dated the Sth
August, 1974, to Shri Charan Singh
M.L.A. The Head, Vidhan Mandal
Bhartiya Kranti Dal. 34, Mall Avenue,
Lucknow.

Subject : Current Account, Vidhan
Mandal. Bhartiya Xranti
Dal.

Dear Sir,

With reference to your letter No.

132174 of the 26th ultimo, we have to
write that the letter in question does not
embody the signatures of the outgcing
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office-bearers to enable us to take cogniz- | available to small-scale undertakings

ance of the newly elected office bearers
as per established norms and practice.

Please therefore adhere to the norms
and get the resolution counter-signed Ly
the outgoing President and the Secretary,

Iz qiwda #f@ @ F wrsT MIT
sfagz g . Unterruption) sfwd, se ag
gardy qrdl @rege AT TA0 & S q]
F4 T wifag @ AT Al gRIA Ay
agy fadem 7 g wwe A 98 qifSg
A 99397 g, afq ey & f W
#ifa am =1 Sa FiA g, AT k@
WY sitaar & fr s w3 2@ %1
qaT =Aady aorfag g | 3 SIST %
agifaga & it arer 9% TH7ST S4H
At | 9% €99 3@ A AT fAnaw
Fo ardt ¥ oA73A FT T 41 398 FT
[EAT  wEr T AU |

(Interruption)
gu-gateaa (= fafeam zma) @ awer
qTge & Il |

You are a disciplined Member of the
House, I am now calling the Minister,

Y THACLTAN ¢ A9 3G TIAT F)
fies ga 7 fazfua & & and, ady
AT FEAT § |

SHRI K. R. GANESH: Sir, I have
tried to cover some of the points earlier
also in my remarks. I would like to
make the position clear.

Now, Sir, two main concessions are
available under this Bill. One is initial
depreciation allowance available for
ships and aircraft, and for machinery
and plant used for generation of eleutri-
city or for manufacture of articles men-
tioned in the Ninth Schedule. This ini-
tial depreciation allowance will also be

whose capital investment in plant and
machinery is not more than Rs. 74
lakhs, irrespective of the articles manu-
factured by them. The Ninth Schedule
is, thus, not relevant for small-scale in-
dustries. The second tax concession is
exemption of 207, profits of industries
in the backward areas. These are two
separate things which are available.

THE  VICE-CHAIRMAN
BIPINPAL DAS):

“That the Bill be returned.”

(SHRI
The question is:

The motion was adopted.

THE COAL MINES (CONSERVA-
TION AND DEVELOPMENT) BILL,
1974

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Sir, I move:

“That the Bill to provide for the
conservation of coal and development
of coal mines and for matters connect-
ed therewith or incidental thereto, as
passed by the Lok Sabha, be taken into
consideration ”

Sir, as is already known, two of the
salient features of the Bill are that the
Coal Mines (Conservation, Safety and
Development) Act of 1952 will be repeal-
ed by the proposed legislation which 13
before the House, and the Coal Board
which was set up under section 4 of the
above Act of 1952 will be dissolved and
the assets and liabilities of the Coal
Board will be taken over by the Govern-
ment and we will have discretion and
authority to transfer the same to a Gov-
ernment company. The third salient fca-
ture is that the Central Govern-
ment will have authority to impose a
duty of excise on all coal, not excceding
Rs, 10 per tonne, according to clause 6



